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           (As Amended upto 10th Amendment dt.4th July, 2022 & with all Notifications)













































































































































Government of Tripura
Department of Finance

No.F.6(3)-FIN(PC)/2006(P-I)/617-51      Dated, Agartala, the 16th February, 2019.

MEMORANDUM

Sub:- Reimbursement of House Rent Allowance in respect of Officers of Tripura Judicial
Service.

In partial modification of this Department’s earlier Memorandum of even number
dated 20-06-2011 and in compliance to the direction of Hon’ble Supreme Court in order dated
17.01.2019 passed in Civil Appeal No (s). 1867/2006(Malik Mazhar Sultan & Anr. Vs U.P. Public
Service Commision & Ors), the undersigned is directed to inform that the Governor is pleased to
entire the officers of Tripura Judicial Service to claim 100% re-imbursement of house rent, in case
Government quarters cannot be provided to them.

This is issued with immediate effect.

To,
The Secretary, Law Department, Government of Tripura for information.

No.480          Registered No. N. E. 930.
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